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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,  
CENTRAL ZONE, BHOPAL 

 

Original Application No. 57/2024 
 

IN THE MATTER OF: 

Petitioner  Rashid Noor Khan  

Versus 

Respondents  Indore Municipal Corporation & Ors. 

 

ACTION TAKEN REPORT ON BEHALF OF COLLECTOR 
INDORE AND INDORE MUNICIPAL CORPORATION IN 

COMPLIANCE OF ORDER DATED 17.09.2024 

IT IS MOST RESPECTFULLY SUBMITTED HEREINUNDER : 

1. That the issue raised in the present Original Application 

pertains to the alleged encroachment and permanent 

construction near the Sirpur Wetland, a Ramsar site in 

Indore (M.P.) by the Indore Municipal Corporation, in 

violation of provisions of Wetland (Conservation & 

Management) Rules, 2017 framed under Environment 

Protection Act 1986. MoEF&CC in its official letter dated 

09.12.2022 communicated about designation of Sirpur 

wetland as Ramsar site. 

 

2. That this Hon’ble Tribunal vide order dated 17.09.2024 

directed the State of Madhya Pradesh to file an action 
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taken report regarding the demarcation and 

encroachments around Sirpur Lake. That for the 

convenience of this Hon’ble Tribunal the relevant extract 

from the aforementioned order is reproduced 

hereinbelow: 

“Indore Municipal Corporation and the Collector 

Indore is directed to ensure that there should not 

be any encroachment on the water body and the 

area of the water body with the FTL must be 

demarcated, identified and protected by the 

means which is thought appropriate by the 

district administration and prohibited activities in 

accordance with Rule 4 of the Wetland 

(Conservation and Management) Rules, 2017 

must be ensured. Further action taken may be 

filed within four weeks.” 

 
3. Thereafter, in compliance of the aforementioned 

directions of this Hon’ble Tribunal, Indore Municipal 

Corporation (hereinafter referred as “IMC”), vide letter 

dated 08.10.2024, addressed to Sub-Divisional Officer, 

Malharganj to constitute a committee comprising of 

representatives from IMC and Collector, Indore to carry 
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out demarcation and identify encroachments within the 

periphery of Sirpur Lake and take action in accordance 

with the rule of law. A copy of letter dated 08.10.2024 is 

marked and annexed herewith as Annexure R-1.  

 
4. It is further submitted that, the Collector Indore, vide 

Order dated 09.10.2024, constituted a committee 

comprising of 1) Sub-Divisional Officer, Malharganj; 2) 

Tehsildar, Malharganj; 3) Deputy Commissioner 

(Removal) Indore Municipal Corporation; 4) Building 

Officer, Zone 14 and 16 Indore Municipal Corporation; 5) 

Revenue Inspector / Patwari of the concerned area; 6) 

Building Inspector, Zone 14 and 16 Indore Municipal 

Corporation, to conduct demarcation and identify 

encroachments within the periphery of Sirpur Lake and 

take action in accordance with the rule of law within a 

period of 14 days.  A copy of Order dated 09.10.2024 is 

marked and annexed herewith as Annexure R-2. 

 
5. That for the convenience of this Hon’ble Tribunal, it is 

pertinent to note here that issues concerning the increase 

in sewerage discharge into Sirpur Pond and the 

consequential degradation of its water quality, the Indore 
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Municipal Corporation, with the assistance of consultant 

M/s DRA, prepared a comprehensive proposal on 19th 

October 2021 for the construction of a 20 MLD capacity 

Sewage Treatment Plant (STP) utilizing modern 

technological solutions. The proposal aims to address the 

sewerage-related problems in the surrounding areas 

through the implementation of a robust network of 

sewerage lines, incorporating network planning and the 

construction of an STP employing the latest Sequential 

Batch Reactor (SBR) technology. The plan includes the 

installation of a primary and secondary sewerage line 

system, which will be connected to both the existing 

tertiary sewerage infrastructure and newly laid lines. The 

objective is to prevent untreated sewage from entering 

Sirpur Pond, ensuring that all sewage discharged from 

the relevant catchment areas will be systematically 

treated prior to disposal. 

 
6. It is further submitted that the construction of Sewage 

Treatment Plant, near Sipur Lake to prevent the flow of 

untreated sewage waste from several colonies, including 

but not limited to Prajapat Nagar, Sai Baba Nagar, 

Gondwale Dinam, Shraddhapuri Colony, Dwarkapuri, 
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Ashi Nagar, Akash Nagar, Kundan Nagar, Shriram Nagar, 

Ahirkhedi, and Sukhniwas, into the Sirpour Lake. That 

the laying of pipelines from but not limited to the 

aforementioned residential colonies is more than 95% 

complete and the construction of STP is under progress 

and that the Sewage Treatment Plant will be fully 

operational by March, 2025. That a tabular 

representation of progress of STP is marked and annexed 

herewith as Annexure R-3. 

 
7. That, the operation of the Sewage Treatment Plant (STP) 

shall serve as a critical mechanism in maintaining and 

enhancing the ecological integrity of the pond. By treating 

and purifying the effluent before it enters the waterbody, 

the STP will prevent contamination and pollution, 

thereby ensuring that the pond remains clean and free 

from harmful pollutants. This operation will significantly 

contribute to the preservation of water quality, which is 

essential for sustaining the aquatic ecosystem. 

Furthermore, the reduction in contaminants will create a 

healthier environment for the pond’s flora and fauna, 

promoting biodiversity and ecological balance. 

Consequently, the proper functioning and maintenance 
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of the STP are expected to have a direct and positive 

impact on the overall health and sustainability of the 

lake, ensuring that its natural habitat continues to thrive 

for future generations. 

 
8. Hence, the present action taken report is being submitted 

for the kind perusal of this Hon’ble Tribunal. This Hon’ble 

Tribunal may, therefore, take the present action taken 

report on record and pass any appropriate order(s) that 

it may deem fit, which will be complied with by the 

respondents. 

Date: 09.10.2024        
Place: Bhopal 

 

 
Through Counsel 

Prashant M. Harne 
Standing Counsel 

State of Madhya Pradesh 
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Gaurvanvit Jain
Annexure R-1
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Gaurvanvit Jain
Annexure R-2
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Gaurvanvit Jain
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